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ENTRAL ADMINISTRATIVE TaRIBUNAL

~
o

LUCKIIOW BENCH

Contempt Petition No. 17/90

i
a3

Yeh. 361/90
G«K. Nagchandi Petitioner
versus
D.R.P.,K, Nandi and an>ther Upgposite parties,
. . T oo s . A~
Hon. lMr. Justice U.C.Srivastava, V.C. ‘

Hon., Mr, A.,B.Corthi, Adm. Member.

(Hon, Mr. Justice U.C.Srivastava, V.C.)

s
e
’._J

ls is an application for contempt.We rave //)
Gisposed of O.A. No. 361/90.1It cannotbe said that
trhere is flouting of the order of tlis Tritunal.

= @alss fir=cted

Y

J

Nocontempdt is made out, more so we hav

(
(

Che reprzsentation tobe ¢o sidere.. Contompt petizion

is dismissed and notices discharced.

o L

TJ.CI

qu'ig

Luck owe Dated 15.4.92.
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the petitioner was not considered and ancther oﬁficerfmw
Chandigarh was posted to Bhop yal Even the application
cum-telegram of the petitioner for reconsideration

of the matter failed to evOke any response,

4, That there was a complaint during March
1990 from one Sri R.D.Shukla, a resident of Lucknow
to the H~7n'ble Prime Minister regarding payment of
the bills to the private registered parties. The
complaint wac sent tc the petitioner, wno had put up
a note tc the then Deputy Director on 30,3.1920 and
sugeested measures to sort'out the prcoblem, XJo0

decision was,however, taken by the then Deputy

Dir:ctor in the matter, Even the letters sent by

ch

the petitioner to the Respondent No.l on 4.,4.1290
andé subseguent ueleﬁram dated 24.5.1930 failed to
evoke any respnse., It is obvious that the petiticner
had done whatever was esxpected of him but the payments

were delayed due to no decisi@n by the Responcent Jc.1

and the then Deputy Director

a

50 'Ihat durlng A::ril 1)90:vrl H P.OO ﬂ.}’y‘

the then Deputy Director was transt etred frow Lucknow

77

to lew Delhi,Prior to his departure, the then Deputy

JJ

Directcr had threatened the petitioner and had tld
in no uncertain teims that the iansult and humiliation

which he had guffered will be avenged. The Aespondent

o.2 the precent Deputy Director,hos joined the office



at Lucknow on 21.5.19290.

He That all of a sudcden,news items appeare
in varicus local dailies regarding the demand of

disciplineary action against the petiticner ¢

’
2
o

|
je)
M

in payment of bills and the scrious allegetions of
corruption against the petitioner. As already
stated the petitioner was in no way responsible fcr
the delay in payment of bills, Subseguently,
representations were made by the General Secretary,
U.P.Panjikrit ¥alakar Sangh,Lucknow to the iinizter
of Information & Broadcasting in this regard. The
petitioner hasz also lesrnt that the sald 3angh had
approached lccal L.P./MLA who have written to the
Minister of Iafcrmation and Broadcasting {or taking

action in the matter,

~J

. That the whole maﬁter was eyplalned by
the Respondent No.2 to the Respondent No.1l vide his
D.0.letter HC.,R-11012/7/20/Geena/Iuck dated 3.8.20,
in which all the allegations were denied and rather

responsibility was teken by the 2espondent No,2

of all these eallegations but the Respondent No.d

issued the trancfecr order of the petitioner from Lucknow

to Madras vide order Ro.,A-22013/1/30-adm I cated

22.8.90, as 1if the petitioner is responcible fo

H

s,

the delay in payment and the allegetions levelled



a representation dated

against him are true. The transfer order is sticmatic
and hes been pasced oy way of punishment,without
atfordingany cpportunity to the petitioner and he has
been condemned unheard. The trasfer order was
received in the office of Respondent No.2 on 27.8.90
after-noon) and on the same day the petitioner was
relieved by the Respondent No.2 in a big haste. The
petitioner had

no time even te submit a proper

representation and in such circumstances he preierred

$ 27.8.30 in brief which was

forwarded by the Respondent No.2 to the Respondent

J.\AO l on ZU.O.ngoo

8. That the petitioner filed C.A.NC,220
of 1920 before this Hon'ble Tribunal challenging
the transfer order oat 2 22.8.1220 and the same was
finally disposed of by a Division Bench of this
Hon'ble Tribunal, consisting of Hon'ble Mr,D.K.Agarwal,
Ji and Hon'ble Mr.K.GbayyafA_vaide judgﬁent and

order dated 31.8.1%20. tat copy of the

A photos
judgment and ovder dated 31.8.20 is being annexed

as Annexure No,1 to this'appllvgtlon.

The certified

copy <©f the judgment received on 4.2.12320 by

the Counsel f.r the petitioner. While disposing

cf the 0.,A.N0.220 of 1330 vide judgment and order dated

31.8.1990, this Hon'ble Tribunal had stayed the

implementeticn of the trancfer till decision is

o



is taken cn the representztion of the petitioner.
This Hon'ble Tribunal had directed the Respondent
§o.1 (arrayed as Respondent Wo,.2 in the C.2.170.290
of 1990) to dispose of the representastion of the
petitioner taking intc eoccunt all the facts and,

if possible, after civing an oo-ortunity of personal

hearing tc the petitioner,

Je That due tc certain urgent demostic
problems, the petitioner had to proceed on leave to
Bhopal from 3,9.1990 to 7.9.1320, On return from
leave, the petitioner was served with the order Wo.
S & D/DD/Misc/1/30 dated 10.9.1990 by the espondent
No.2 vide which the petitioner was directed to report
to Madras and it was also intimeted that the represen-
tation of the petitioner was been considered by the
Respondent No.1l but it has not besen found pos.ible to
, K phehoslk 53—
accede tc the petitioner's request., A & copy

cf the letter dated 10.9.1330 is being annexed as

Anneyure NO,2 .

10, That the petitioner forwarded the certified
copy of the judgment dated 31,8,1390,alcongwith a copy

of the O.A., N0.230 of 1930 to the Respondent Ho.l,
through the Respundent No.Z,vide his apoplication Gated

10.9.1230, 2 photostat copy of which is being annexed

2]

as Annexure No.3, In his application dated 10.9.1290,




Ko

-7 -
the petitioner had prayed for decision on his
representation in thé light of the judgment of this
Hon'ble Tribunal dated 31,8.1990 pasced in C,A.NO.
290 of 1230 after giving him an opportunity of

perszonal hearing.

i1. That as already stated, the petitioner
had nc time to submit a detailed representation on
27.8.1380., Therefore, the petitioner submitted

\ another representation éliciting his grievances on
21.3.,1990 through ,rcper channels. A photostat
copy of the representati-n dated 21,9.1300 is being

annexed a3g Annexure No.4,

i2. That no decisicn has been communicated

e

to the petitioner on his representation, nor he has

been communicated the date of personal hearing or
e the reasqns as to why personal hearing is noct
pessible, as directed by this Hon'ble Tribungl vide

Jjudgment and order dated 31.8.1290,

13, That the petitioner has been served with
the Officer order No.3 & D/DD/Misc/1/20-38 dated
4.10.,1290 by the ReSpondeﬁt ﬁo.z relieving the
petitioner wee,£.4.10.,1990(A.N,.}with the instructions
Lo resort to the Regional Deputy Directer,song and

Drama Division,Madras. Vide the said office order



-8 -
the petitioner was acked to hand over the charge
of office alongwith the Government material under
his possess;on to the Respondent Ho,2 immediately,
A photostat copy cof the order dated 4.10.1990 is

being annexed as anncxure N0,5, A perusal of this

order reveals that it has been uzsied under the
authority of some letter dated 21.2.1320 sent by

the office ¢f the Respondent No.1l, It is strance that
the petitioner is relieved first and then asked to
hand over the charge., It is specifically st=ted here

that the slleged letter dated 21.9.1230, referred to

1

3

115 office order da

by the Respondent No,.,2 in

[

o

4.,10.,1930( Annexure No.5)has not vet been received

by the petitioner,

ol
14. That the petitioner submitted an
application to the Respondent No.2 on 4,10.1230, in
. which he had clearly stated that no decision has

been communiceated to him on his representstion nor
he has been given an opportunity of personal hearing,

hence there was no guestion of relieving him, in

194

view of the stay order aranted by this Hon'ble

1

Tribunal. The petiticaer is, therefore, continuing to

work =t Lucknow. & photeostat copy of the application

dated 4.10.

',_.\

i

990 is being annexed as Annexure No,6 .

i5. That the Recpondent No.Z, acting under

the directions and at the behest of Respondent No.l



D

-9 -
s,however, not allowing the petitioner to function
as Administrative Cfficer and sign any correspondence
etc and has clearly told that from hig side the
petitiocner stands relieved,no matter whether his

representation against the transfer is decided or not.

\()

The petitioner is

["\

advised to staete thaot the act and
conduct of the Respondents is gross 1y contemptuous as
they are w1lfully,1nbent¢oqally and deliberately
disobeying and flouting the order dated 31.2.1930
passed by thig Hon'ble Tribunal in C.A.N0.230 of

1990 and they have res pect,Whatabcver, for the

orcers passed by this lion*ble Tribunal, for which

they are liable to be surmoned, dealt with and punished

in accoriance with law,

16, That it may be pertinent to mention

that the Song and Drama Division officials sitting

n Headguarters have perhaps pleasure in flcocuting of
the orders pas-.ed bv Courts 1nﬂ7~d, g this Hon'kle
Tribunal and they have respect for the orders and
judgment passed by the Courts. It will not be out

Oof place to mention here that a civil contempt case
(CeCoP.NO.8 of 1320{L)-Smt. Krlshnd Jafri Vs.5ci Kripa
sagar and others)is pending before this Hon'ble Iribunal
against the former Director of SCng & Dramz Division
for committing contempt of this lon'ble ”ribﬁﬁal, which

continued even after dismissal of SeL.P.against the



- 10 -
judgment in O.,A.N0.163 of 1382)L)by Hon'ble supreme

Court,.

v( i74 That the cause of zction for this
contempt petition accrued on 4,10.1320,when the

]

Respondent No.Z2 issued the office orde

r L]
s}
o
m
l....l
|-l
-
e’
[le]

the petitioncr at the behest of the Respondent No,.2

end is continuing on day to day baszis,

=l

HEREFCORE, 1t is humbly praved that
this on'ble Tribunal may kindly be pleased to

summon the respondent,deal with and punish then

in zecordance with law for comaitting céntempt of

thig Hon'tble Tribunal.

¥ | | zc_g,,u‘(

e CeSingh)
Agdvocate
Lucknows Counsel for the Petitioner,

Dated:Cctober ¢ ,1320,

before decisicn on the representation ¢f the petitioner,
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Vs,

Unlon of Indls and others

Hon'hle Mr, DK, &Agrawal, 3

Oon'bYe M. K, Obayya, M

JUDC

pognttha

(Delivered by Hon'ble

This application undgg
Administrative Tribunalsact
the above nanceyd applicant &
transfer dated 22-8-1990 trx
to Mudraes in thg Sane capac
Officer undér the ﬂirectora
Division, Ministry of InﬁOx
New Delhi. The APplicant X

G number of grounds which we
Tl N
\§Q§ It 15 suffice to gay that t
y i
\“Xrnade a representation d-ate
) .
’ .—f,/}i/ Song and Dramas Division, Mi
' {¢j>V proadcasting, Goverrnment o

e 7 has duly been forwarded by

‘and Drama Division, Minist

Lucknow on 28-~8«1990. We

=7  transfer is an incident of

i
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§ throghout, It has heen fulther contended up behalf of
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the upplirant thdr the applicant may have hqun m sundaerstos
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by hig superior for one or the other ;emﬁonﬁ and thaﬁ

the applicant has been stralghtforward in hiﬂ"rs- conduct:

Swdinn,

so far, However, ocven :U" iL Wil be corrﬁcff., we m:'g, of:'

the op¥nion that 1t is for the competent authority to.

take in account all these factors and Hgmpa#h@tically

g consider the erle sentatdion made by him. wa hope that.

' ’: : the compez;em,; authc)rity' woul' dke into «,,ﬁcc,ount all these
gl facts beforeiﬁg‘takes a oecxﬁion on the repras#nvdtion
;‘a\\\ -made by the dm}l‘mmt on 27-8-1990. We, th:&refore dispa%

'Wwi AN of this Pmtitton with the direction to respondcntr;noa 2

{e;;%fﬂ to dlspose of the 1‘:»1) tion rlated 7*‘8 1990 madd:

{1'1%;::’ .i _/"f by Llu; applicant taking intc account all t:ixn facts am,

e ~ ”@? if poss
ff v - @ hearing 1‘0 the - appl iCcmt; and. thc.it the,.hv"anufbf i‘n

ible, cftmr giving an opportunity o{ ppr*scma,& '

chl.x-.: R -
quascion will not he implemonged till & dﬁcigion]cw ﬂa

“The ,petition is MigﬁOabd Qf

i / sald :eprwon, . o
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5 ) : - | 2L B Y
(-L:{";Q Y v’“’(‘] i ‘ . : - (J .}‘15)
' ' |
Dated 1 LL\]Ckn(’)N : _ ff‘
. ﬁ* *“i J

\1'

Eé/ | " 'r\ [ .
: /lh ul ( ’ H 7 ””. o
C..‘ o Lmutrnt LA T e Inbug;;;} 3 _
St ew J) Ly {
|
]

LULK Ltaw

\

]

i ]
. § . T

. ,

petfist 17



s oo

Bq_,', o, ”U;u., (_.g,y\ Fel Aelorn Vv\..LS ‘{’}*c\:&\ ve T bumt

, C—I"C.LLA.,L B&w..k Lwr_l«now
: : ‘ . CC/‘Y\(L"/\«V\%)L"

L,LL_L‘N LC\\/‘Q) Na - N QJS. \clqa(L)
‘ _ Gl No.gu.L\umcLL'

| \/3 ‘ -—— Pf:tg‘.&’
. . Dv. Pk Nawdy & Anot

- - R’EAfamda,Jd
‘ /’rMNCqu\E NS 2
b ' :

!
. ‘ -
) 'T "
v ' .
: 1
]
/t . ; uaﬂtidﬁ,tL 1
i
'Y 3 do. & ‘Q/D)/’“’ cc//7() ‘!
JQA, & Jazwtld¢vialu _f
jO S 0,01 I“ i, tho- .L. Iiaﬂl_"'j& ' L
: ]
) . i.iu--;, GV & »Rbgid Rog
II . : !;[
: _ Luucaow, S
¢ Q:L .

¥

k3

Jotud g J..O/..)/E)OL,

!

A i

, !

, ) ‘.
r S OPRICE Uauwt

Caoe hly wpplicaviog d..
vileh was @

: g
Q i ‘ we ? G ;

. llﬁa‘i Fo J/O/‘JO T‘
CUWedod wy culs QYLJ.LL Lo vlirecrop i
: SOLC &owrame Uivisiog Jey velm 1¢ is {.urorpea o
| to 3h. u-&. dagenaandl, adii, O Pleer thrt aig
| %pp;lg 2600 h}n Uuel Lu%SJu“”ud by the uirector
30w Gy Lelhl LR 1E Nas 506 been roind POSSinle
‘ v cXeeed o s réeuesg . :
ﬁ vr 3 HEY 6’ '!
i Lo aeds dleectew to repovt A vlrestor s Bl
\ V~deas  with lrpedlte oi?cht 2% he Staads relievpd
i I¥om  this office with imweut te erpoon, i
.¥~ I :
1

r?;"\//\_,,-i-———””/’} P "\‘
( B, L1y ) {e .- J{_D‘
_ _ deioaxl eru 2V owlrector,
)

oS, GeX, ‘.:‘Lf”hJ.Jl\.U

TeISRS

ﬂ.{\ Sl alsor: wivs uiL L(‘( I !
; L

RV AR TS b R le
. Lue.aow,

'J_L'Jl

—

‘
P
. =



- e R S i %5 TR AL e
* "(a»c_é (G '{»L\.u;, (:,'v\ ’v &\_n\ A i "\V‘\’\_\.‘; ‘{" ¢ \.‘[v\ v, u‘r« : 12 ¥ ),,\{‘; }{
: ( C xrc,Lu_(, / gnch, Licedanomd , p\\()(
ar\(f.,u\( M- P Talzom WCov, Ly Ne- oy V19 o(L) r‘
" _(j.i . j ot - ’ 0. n..c:
M VK NOU} LS8 71N VPN CLL,, \/5 ‘‘‘‘‘ ?c LL.I\J PG
») . N N
Dr. Pk Nandl & Ahot!“.’ - Rex g’”"{‘"’“l{
% e
CANNEXUR R s NC"B_‘
v'f
rwe Dlirector,
WOy Lo wron, Yivisiow
\ :‘:lllt \Jf .{, i Jﬂ,
e Bovie of Indin
) 13/1 16, Bublivsh Marg,
barya Gaal
Jouw Jelnl-l10002.
{ throagh Fropuer Chaanel )
N k] . ] - - t k4
¢ subjietse T wespect of Live Qe dngehoadi,
i,li ut “\WT' 1“»} % :“ii:‘ﬂ_;i(f‘k i .f.:};k\:) NPT *ﬂk‘;g [ =
AU IO LA ST ATRYE
1Y
ui!f’

&iugiy Pelfvl Ta yodr ofuuvr fssucd vide youry letter
dQe Mzl d!l/ﬂu”,umdwwk dalted J2/8/u0 vegavding ny
crassfor rron Lucsuol Lo hadess cad LLe rolitvieg wrdes

gq Losusd vive Uye wlrwator, Juuu, Luskadu Ps Leolul (0.

) et 2ULU/A/00 Unted M?/ajwa Gty wbprusunﬁmﬁia gonlngt
thy §sat vduood d:/“/a Torverded B9 yOL Ly Uye wlreoray,
N TIA Ball V».L’u h.ih- Lo hbu-i w‘»}“ww.}-ﬁelsz/wu'uwd}zut et Hu} fs h@ii
ﬁd/b/”(} L£lie ;i\,w,\f g L ,..V}.LJ? LWL VLS .-;.J SUERE Al t«hu
haste valen vl Snowe Lo 2elivv iy ve Lot 40 oiher
sloeridnie £00 e Wi Lo wppev co bhe Coabtrol aaulalstratis
v aritwast o abt its Claouls Jacn Luskaow sggloiag ;ullwf
soalast truugiow Orﬁv-, sugOdiinsly Pettlvlon 04 0. 280,
of .fuldd‘{}(h) L Gee .ifk ‘F(-”ﬁi \:/w ‘uzlﬁi; of T.dic & otb %«.2“3;3
wal Ciluds o SOy Ji.‘ Liw M. NDe 2BO QF 189 ﬁ({a} ‘:Q GLhor

C}' with all 1ty coaeioaures 1o augoxed fop your buruﬁal °

Tne mulhel wis nad~o by uivibzaual depoh of Ceatral

sdminlstrorive,Trioann) Clreuls dench Luciaow 0o 3174/ ﬂG

et dieposced of i Vil &Lgy 121 LIL ww“u doy through g duiails

crda . A m,.? iricd couy OF Tae order dened 3173750 18

2180 pnaOxel T YoLe ool .tlon asd cetids a8 por Lhe
L

ws L 5 . P | oy
!‘a.@u&;.n) l)f Lhha 1fnle ‘I 3.13-(.&;.&-.1:4

g«

:£D w perusal ©F thu Juagtomout & order datad 31/B/50
rovésls chot the Piiuwaad bes wedudy boliow 1ub0o cuudldess
: sxics the foep thnt tico vuyxaaauuutiua wob pode 0
SH/e/90 wideh hJJ buin duly Tarvarded by the aogloasal oy
SLPCCLOr Song & ofnn ulV&ude; LJL&&GU Qdizg/é/vgt
whough tha fble Proswaudl has Oplicd thalb ¥ Mho traasfer
$ s incidenboeld 7 swwiles  ban it het also givoa
Vb preifice Ofdnion ® L11 tho Szae 1o ds the DOMmiw duty
of bk compstoal aithwrley to bute Luto adowdnt the
nardahlps 1Tikoly Ck) De wndergoue by the’ Eﬁuﬂ)lﬁﬁl servont
i rezoerd Lo Lrnaiicr oo ds word & coadudl Lo the
Juparbrent ¥ .9 regwrus tne edatentios raisui i3 beh&lf
af the wpplicant {u) nuudmdiu' vuricas frotors
orouads 1o the ppbtition, the Wr lua;q* vas of tho opinion
At 10 is for bug Q&Qumﬂur nuthority 9 tuie into
i.:‘...u aat 3,{,11 tn&i Sg ¥ Lm?,.w S0 e Fu"’t 7"-:]’ *‘liﬁ’ Lrtb¥hia~. hm
noved that the coudotichs wathority would Lake into oo
511 Lhene Tosbowrs buefose it tilice  a decislow o the
pLhrewtabiiabony Puprusentatio.

=

he ble Sribuncl hes disposed off the Pettition
vith the diyveceolons Lo d}abGaL ofy the réprevcatation

;vh v'ﬂ N Xitd‘ tz.\.a ‘Qtu;(, 1L bd‘u gucﬁﬁlb "de .‘tf 5)3 S{ D.‘B
wibei” plving  the 0>”u~xuﬂ1uv 3 pursonzl heardng.

[ IT% PR ¢ P éifa-



-

- ew

The Tribuzmal Has furthsr dlrected that the transfer
prder in guestion wvAll not be lupiemented till a
declivion 15 tuken oa thoe gadd reprisdeusvatior . Hero

1t may be stated that the decislon ou thv representation
is t0 bu toted after taking into account all the facts
ty per the alrections of the Yeibunel & wob otherwisge

“he applaeant was on lesve from 03/9/00 to Q7/9/90e
¥n his gbsSeuce the ceriified copy of the oraer dated
81/83/80 ves applieda for by the councell. lowever op
the joiniuy oua the 10/9790 the certiified copy vas
obtained Frow the councell na.d the same 18 submitted
tO Yo : ' o

¥emvwhile I havee been served wlth the order Has
8&D/ 00/ Mlse/ /80 duted 10/9/90 by which I haove hesa
directed O répori to Vye. ulrector, Soax & urama Rivislen
Modrss as I stasa reliceved from Lucikoow with immediste

cebtuct vide the suid uvrcor dated 10/9/w0 it hins wlso

bevn intilwabed thut wy wppllestion has peen coasidosod

"but 1¢ hus nog beew Fouad pesuibvle to gecede LO wy

roequevt. 40 reasouy bBuves huwwer beon wouwlpned for
i

Crejecting wy represesiutlons Ity be neatioaced here

that such o decisilon i ao deslsioa iu the wyes of Luvw
wore so in the light ov the obssrvativn sad direciion

or Ceatral sdwinistrocive fripusal Clrcult Bueach Lutknow
vide its judgement & arder duted 31/8/90. Slnce thu
iupleceatatlion O the wwwster order hus als¢ beda
Btaywd  till a doclsion 18 baken wa the saeid reprusonta
ti0u,. I cinuot be relieved unless the ropresesvatidn

15 deeided os per the direeticn of the H'ble Peibusnl.

In view of the above I would request you to
sousider wy répreseatatiocn deted 27/8/0C afresh talting
1260 accouut all the fuets usreated in the origlaal
abolicntioca Wo. 290 of 1980(L) and after glvingg mb
w1 opporturlty of persc.al beariliyge yhis will slaoc holp
1 veuoviar iy mistaderstanding thav wlpabl ngve cropod
Wy in the clrcuBsteasces Of the casae Moy Sultable
instyructions bo lssued to the Dy. bBirector, Luckaow €O
wivhnold the relievil prooess till the regrescatgtion
is Jdizposed of ¢ Ln cocorduiece with the direciioans of
tue fribuasl, T kuy kisdly be commnicaced .any date
goaveolent to you for atvoralng a gpportueicy of personpl
neuarla, o o ' v .

Avaiting your suiteble declslon, I am not hariing
over sy charge at Luckunow ad continuing to funetlon
ut Lucknowe - ‘
Thaakdns you.

Yourayggitgfally

- ¥ ::/ FA

Yncls- Pettition Ho. ‘ ~ o /!
2000¢ 19090(L) & ( Go o Nugohatdld 3,
juagoenent copye Aduinistrotive Offleer

Stk o wruma vlvision, LKDs
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Fefoe A G ol Adomudshabive Tol biinkt.
o Civewnl Bendh, dicknow "
~ .
av\(ﬂfmlpt" Polils,. ) villy No-

u& UL .1(,) m{r\
. C‘ . K v % Q—. \ ' ‘

| Na. el Al | Ve e Pdf-k. lomer _
EDY' P ke Neomdd & Ahotl«c/ - - Q&ﬁ g)crnc.&i,,,ld’

To,
the Lirecstor, .
bene und Dye.o Divislon,
sinlstry of 1 « iy
1o/lo, pusnta)h Horg,
Darvaehnd,
v i } [

{ IeiGlg:. TRORZH - ChA BEL )

Suwjuots- Neprssentution tgainst the transfer of Shri G.X.
Rzzebindly adune Officar, fro. luelnow o
Haedrad. :

siry

. Kindly vofor to uy representution dated 27.8.00
forwwrdud Ty you Ly Dy. Divesuor, silby Lucanov vida

Big Lublber {0y e=leule2/2/c wicbb/LKDe, dutud dbetield
and ny second regroscutebion aduied 10,900 forwardod te
you vy Dye uvirzebor jlus.nov vide Lis tetteor Loe S6D/DL/
Hlgae/1/00 dutou Lievebt on ths susjsat eiled suovus

In this eorncetion I &y to zueult tLat ny trunsfer
and plrtloulzrly relolving ue in Baste ghve al progticsil
no Cino %3 orert o detallod ropresuntation. My roplo«
sentetion debtud 27.0.%0 was, thorafole, drafted in &
WUITFe  MoraovoribLy rile coptadnlung sy corragpondanto
WiEY LOTue Weo @b Llawsle  During wy vecunt ¢isit 1 Love
LToLL it & ol U T Le paArers wnd/guealtiing | ATV
coliowin, Yagts for your wind aonsLieralonis

My davghtsyr Xue Shertd Nerstundl is not keowpdng .
zood bunlth since sprilfol &ad is under travtuont at
ploptle  According to Voghors .sho will hive to rowusin
uncer prolonged trabitwunt.  The riologonies nf préserie
ptlonyg snd Hedlenl coriitiestes ura onglused for perusni.
feonding thia dn view ny prosenss at whop#l Lg #n gc-ene
Liwh aust for peiscrablon of tis heslsh of ny dough'ere
I owuy svsait tlat dve to wy pwoting et Luasnaw and the
axereniiod oF Wuti ¥ souia not ok srter ny deufbter
prog rly with ¥ ho resilf shg apuld nel appaey in hor
cnnuil Ogealneticn of Medce » Ky S0n who widg U0 40peay
For teCogs xbodnetion «iso could not bppekr bogldudy
ip wy wesence Le tic to TuobaTter tis sisterd Thus tis
Vilurely aowteale your of pulr wy son and dlyrhter Lus
bren lost this time » Thunks to thg reliey qf tho

?& 1t {s receéllied tuut in 1980 , when 1 Voo fung=
Cioning us b evegiublior, T oven opted reverslion tor
eing wosted ol uwpsls st for the raaﬂung§bebt
SnoWn LU RGTUe wy roluest WoLs nov ecnnidareds

Dug to proposed oerrligd of ay dsvghter in RuVe
1990 ny predande st Llopul lg velry o, anclul Por tle

seltara of ay yeaily and I will trerefore £49 again
reuust you to pont we ot Shoptle RETaY

¢

a1l helvens
will pot fell iIf aimne Urficer cLandigerndsbopal 18
pestad 2 Lueindv. ' _

nistry of coug AffLlrs iy © ot elin.F-28/26/87
wste{4) a3t§%t%t&.ﬁﬁ sy Tlmi & GOV ﬁsrgant is .
pxposted To Luwkaycer propar aeintsunnad Qi_h;s f?ﬂi-?
anf 1Y Le falls To do 8u aigaiplivary wotion aan G
{n the cualb?ary in uy cage the
wy Tanilys .
{goath.Q}

i
|

o

-
N

tulon-awinst Ll

Divisicn is Yoralng us to noglaet
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It uky w3 montionsd hers that I hows boen
E

tranferred $0 Mudras o the wesls of &llogaed couplaints,
vithout Varilying i@ feots of suel euipléints, whtehn.

Cuneunty to traasray BY wuy of punisluwente The tronsfer

Ordur has bewt issued witLout éfrcrding arn opportunity
OF j.eering to we whish ig violutive of tie prineiples
of natural fustioo. £t unpears that 1 huve baen i

misucdorstood Ly your Mndselfe It cay slgo b portinent .
- to wention that Ay of uy eollepues hava baon 2llowaed

VO SBTVG neuy tholr lowes for tia pust meny yoors and
5000 0f thea huvo not beon Créansferred gyven & single time,
22 pnot in a gosition to undarstood the reanong Loy

L this step wotharly tredtnent,

Consldering the cuove fraty rlease do Justioe to
B2 Ly posting uo st phopl, if not pegsioley I may bo

“llowed to cantinue uy Lugknow,

Tlﬁlii&iﬂ&f FOuUe

. - - ?ours faithfully,
; e S
— o <ﬁ/,,/1;

D‘Qﬁ%& & :lifjmliﬂ}f» -( ac.!.*:,c ‘I«Iiﬁfmﬂi;}di )
- Adiindetrative Gfripar
sonyg wnd Dréss Division,
LU QW . |

€
*
*
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< K Mac& el ;o —— Pe'tdl'avw-
Vs

\DY: P- Kv NL\/V\CL&‘ \?\ /'”.’Y\D;l:l’\‘it' o Q&‘Sg)w.(b“l;{'
" ANNEXURE No.j '

S T e

oo . »‘ - ! :

‘

L .-ﬂswnﬁoeo S

w? .
| | " Now SID/DD/Mises/1/90— WE
Song & Dranma J;!.vz,,ien oA
L | Y Min, of T & B, . E

r C : . T UOV’tc Gf India- !‘ _

;"f_‘ﬁ o | 116-4, Falzabad Rcad,

, : Lucknow . o

o o Dated 1 04/10/90:

© .\ . - =1 OFFIGE ORDER :- _. I S

- . “Reference Ears. letter No. A-22013/1/90-Admns-I
N ] “ N '

i Tdated 21/9/80, Sh. G.K: Nagchandl, Adma, Gf;;'iaerf

. Song & Drama‘Division; Lueknow. centre is kys':{;abj
<‘| _ N . : . L
’ . relleved of his duties from this centre wesefe

04/10/20 {A.«N:::)', with the 1nstructions"‘.t0 ‘i:*epcrt

"B . - to Reglonal Deputy Director, Song & Drama’ Diving

. T Madras 1mmed:l.'é.tely. L A T f o
x g

r

b

‘He uhgula hand over the charge of Admimist»

i : t
D . rative 0fficer elong with all the Governmente’
b ' .ﬂ‘ ' . 1
) ‘!! ' .- 'materj_ 8l mldﬁr hig pgasag’sioﬁ to thi: ur\d‘er‘_. l .
: PR B ,H
T bt gigned immd:!.atewy. - :

}
,' i

T oty

L : : . : Ragionz‘& ‘Bepu Ly 3%3‘i.::-ec‘tc>:mi
' ' i
% © " Shri GoK. Nagchﬂndi, C e N Ep
' .rdx*inlstrative Offh er, ;‘
" Song & Drama Division, - H
Luc&cr*owe ‘ : F :
‘ ” | xl
l
‘. !
; l
e
f O
I 13 . i‘:,
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It ig brought to your kind notigs thet Sentrole .
fainistrative Tribursl, Sireult lensh Luow novw vide

ordery wuted SL/B/wu nod gliyed the iMm*&Au vbation
of ny truansfor ordsr doted ;9/&/'0 £11l & aecision
i takon by trno Uives Lo gdony . ‘Fuwu Bivision, nevw
Lalhl on my Tepresvonbuaticoln, TELL dule o aqvéaion
h&s boun wummunithad to mo LbLout ay reprasantation
ney I bhwa bwsn given &n opporiundty of @arbﬁzal -

nrerivg . nafice iw*w 1s 10w cusstion of ny welieving
O fenQidy over the oblrge 8T LucillWe

I I wm forped to hand over the o “ﬂe af
Madmistrative OUficer,lucknow, 11T wil‘ be utter
alsreg serd of tho ordar ptssed by the w'ble “vihun&l
in tiw cs=30 l'ce 200 of 1uv0 (L) dated &1/B/¥0s And
tihds ooy flouting of the order uat@d 41/8/80 pussed
by tle o'ole Tribuasl iz grossly contempluouse

Thunklng youe

Yiirs el thfully -
(o)

LU gl SR
\,QAthﬁ;wtwww’

{
ministritive Officere

G K Tspdhundd 39/ﬁ/x<

. B o a
Bu{, (% & ‘U,u‘,, L :_;y\ “L\,Q, /\C(IV\VV\A ?") u'{« Ve ‘ -1 }r)(Lh \.Q-
C lrcu,u.,L IBuY\L_n me\new l ‘\/‘
Lo'n(:ywml P'\,Lk_uyv\ L( LV ‘L) NU' C"é “c CilO(L\ w \
<k No\?{ab\amiﬁ Ve ' —— ‘f t."tt'.i.'t.'aw\;,,,
DY Pk . Neoel & A‘notlf\c, -—— {C'- bm—;ctﬂwL’
/’rl\!NL.xuwz— i\:o__é_
L
r’b‘a "
The Gaputy Dirsctor,
Sang o« Ureps Division
Ckine OF I w3,
: Gove, of Tndl.
1l ediy Vodesbad Nond, o
Lucknow.
1]
Suos tepresentution agtingt the va&iuvizﬁ ordey
e .x-.u/rls/'“...af‘a;'lj’VJ duatad ”? /.E{J 23 fron
Lue now Lo Ladresg,trensfer 1 &gs‘hrumb
sir,
Xindly refer to vouyr order ioe S8D/700/Wisce/1/%0
datad ralievineg we from lucknow to Join &% Madras
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BEFCRE THE CENTRAL ADMINISTRATIVE TRIBUNAL,

CIRCUIT BENCH,LJCINCY.

Contempt Petition (Civil)io, of 1320(L)

in res

0,480,290 of 1990(L)

SR

ﬁjt vVersus

Dr.P.X.Nandi and ancther e s s RCB0ONdENtS,
“ AEEIDAVIT.
I,G.K NaQCh andi, aged about 50 years,
son of Late Sri K,V.Nagchandi, rosident
. cf 116A,Faizabad Road, Lucknow, the

dep\dcnt,oo hereby solemnly afiirm and

state on oath as under:-

RS

)

i, That the de

[of
tC

onent is the petiticner in

4

the above described Contempt Petition and as such
he is fully acaguainted with the facts and circum-

stances of the case.

2e That the ccntents of paras 1,2,3,4,5,6,

7,8,9‘ 10; 11, 12( 13‘ 14' 15 al’l(i 17 Of t}-le CODtE‘:mpt

¢

etition are true to my perscnal knowledge and those
of para 16 are based on information which is believed

to be true,



; | N

ﬂ2ﬂ

3 That Annexures Nos, 1 to 6 are the

electrostat. copies of their respective originals,

Lucknow

Q Dated:Octcber 513950,

VERIFICATION,
1 the déponent, above named, do hereby
verify that the contents of paras 1 to 3 of this
affidavit are true to my personal knowledge. NO

part of it is false and nothing material has been

concealed, SO help me God.

-
> kT

%> [H Signed and verified on this Q¥ day

"

uoltﬂldl) r”" ed T \Q k qu\g\sﬁl\c\,toper} 1990,
no i\‘ - Q C.

IDENTIFICATION,

I identify the depcnent who has signed

/(c -5'/)/(—

’2 C-uI’q(}'{)

-Advocate,
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BEFRE THE CEITRAL ADMINISTRATIVE TRIBWNAL
CIRCUIT BENCH, LWCKIQT

¢ COITEMPT  Rxk. No. 17 of 1990(L)

= .
A
Shri G.K, Nagchandi o. Applicant
=y S-
. Dr. P.K, Nandi '
P : '
Shri BP Sinhs ' .. Respmdents
T - COWNTER AFFIDAVIT OV SEHALF OF SHRI B,P, STWHA
R A ~. RESPODEIT NN, 2, |
4.5“ e 199"1‘*‘”:" .
i AFFIDAVIT |
g 11 IM I, B, P, Sinha aged about 54 years, son of
2 piISTT. f:ouflT » . )
; ue ~laye Shri JP Sinha, at present posted as

’ [

s

e /Deputy Director in the office of the Smg & Drama

Divisim, Mnistry of Information and Broadcasting,

~

S .wl16-4, Faizabad Road, Lucknnw do hereby solermly~

IR :
/ T ?\\ . : YA
\af\b rm and state as wmnder:- . . a
: ‘ i

That the deponent is Raspondent no,2 in the
*above mentioned contempt applicatim/petition as such

he is well conversant with the facts of the case.

2, /That the depment has read and wmnderstood
the contents of the contempt petition filed by the

applicant as well as the facts deposed to herein

, ¥

» q mder in reply thereof.

B P Sinha ’ |

Dy. Director 3. That the contents of para 1 to 7 of the
\ong & Drams Division ' . ' 7

Mie. of I &B, Govt.of India contempt petition relates to the transfer of the +

Lucknow.

'pe’titionef and as 7,A-No,361 of 1990(L} {(5hri GK Nagchandi-




2

-

D)) Difectof

Division
Cono & Drams » N
'ﬁﬁﬂﬁzﬁs.Gmtdnmz
AMin.
Lucknow.-

A

-'2-
-Vs— Unién of»B1dia and cherSFAseekiné relief to
quash thes transfer order of the applican{ is
already wnder consideration of the Hontble
.CAT, no comments ‘are considered apbropriate=af
‘this stage as the game may prejudice the

decision,

4, That the contents of para 8 & 9 of the

contempt petition needs no comments,

5, - That Amxxapkyxkmxthe contents of
4 =
para 10 of the contempt petitim are admitted to

the extent that the deponent has simply obeyed

-

" the order of his higher authorities ie., Respondent

no,l in the above contempt petition, as such

'\ the deponent has not committed any contempt of the

Hon'ble Tribunal,

€. That the contents of pars 11 of the

contemnt petition are not disputed.

7. 2‘ That in reply to the contents of para 12 & 12
of £h§ cdntempt petitim sre wnder considaratisn, and
the deponent has simply-okeyed the order of hisl
superiors and relieved the apolicant from his

duties vide his letterEﬁo.S&D/DD/H;sc/l/90—3é

dated 4,10.90(Annexure No,6 to the application).

This is the official language ordering any person

on transfer to hand over the charge,



v ' . : K\E

8. That the contents of para 14 of the

con-tempi: petition need no comments,

9. That fchere is no willful or deliberate omiscim
or act on the part vof the Respondent no.?2 (deponent)
to dis-obey or to show dis=regard to the order passed
by this Hon'ble !T‘Tribmal,. the depoﬁent has all

7: ; _
‘respect and regard to this Hon'ble Tribunal,

10, That the deponent as well as the other Respondent mo.l
has not comnitted any contempt as per their knowledge

- but in case this Hon'ble Tr.ibmal finds there any

lapse or default on . the pabr’c of the deponent, he

%‘;éniders m-conditic;nal appology and leaves himself

on the mercy of this Hon'ble Tribunal,

A edl, That the g rounds taken by the applicant

Tor contempt of court proceedings are not tenable
in the eyes of law in view of the facts and cir-
cumstances stated above, and the applicent is

) j” , not entitled to get any relief as sought by him,

/ 12. . That the contempt petition filed by the

petitioner is p,_:re-maturred and is liable to be
R P Sinke dismissed with costs to the Respondents,

Dy. Director o |
o & Drams Diviston
Song 1 &8, Govt.of Indid

\

[‘Vlin' o )
Lu(!‘now. , . ":‘7:?._' Depment.
Lucknow, _ , ~
D ated: 241 & | | BP Stnba
ed: Dy. Divector

Song & Drams Division
- Win. of I&8, Govt.of India
) : Lucknow,



A

Q@?\ |

. -l

Verification,

- I, the deponent named above do hereby verify

that the cmtents of paragraphs 1 &2 of the affidavit
are true to my personal knowledge and those of peragr Dhs

3 to 9 of the affidavit are belicsved to be true on

the basis of informetion cathered as well as zx per

records and paragraphs 10 to 12 of +hc’af«1r1ath are

based on the legal advice. Nothing materiab fact

has been c~ncealed and no rart of it is false.

Luckn ow | ' , ~
R P éinﬁq
Dy. Divector

I J.dent fy the deponent Sehg &Qmmscrg)égswn
Min. of [ &B, Govt.of India

before me and is also pepwdnowly known

to me. . :

{VK Chaudhari ) .
Addl Stendinc Counsel for Centrsl Govt

{Cowm sel/ for the Pespondentsmmx2x

Luckimi,
Dated: . ’}\\%\Q\

. ) . ¢~\
Solemnly af “irmed before-me by the depmen this @ém@x
day of %\MD 1991 at &")Aa}ﬂ*fpm wha has™

been identified by Shri VK Chaudhari, Advocate,.!ligh
Court, Lucknow, »
I have satisfied mysaslf by examining the

feponent that he understands the contents of this af“idavit

which-have been read over -and exvleined to him by me..
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e
BEFORE THE CENLRAL ADI»;]NISTRATZ{VE TRISUSAL
- ADDITIONAL BENCH ALLAHABAD
o CIRCJUIT BLNCH LJCE\.L oW,
-

» {civil)
Contempt Petition/No,17 of 1990 (L)

In re:

O ANO0,290 of 13390 (L)

A
e AFFIDAVIT
.94 IM
S o 3 qqh @?@jf ~ ...Petitioner
R Ny '
. versus
Dr. P.k.Nandi and another ...Respondents,
_ REJOLIDER AFT IDAVIT TO THE CCJITHR AFFIDAVIT
Pt _ " T ILED O BaHALYT OF THE <ugPOJUENTS,
Lo I,G.K.Nagchandi, aged about 51
= . IR o years s/o Sri K.V.Nagchandi'\\\\\ﬁl
Yok ' r/o 116-A Faizabad Road,Lucknow

¢¥}06LLU( the deponent &o hereby solemnlff\“*

c545b:5;} . ai:irm and state on oath as undené—

é_._—/
8\l 2l

1. That the deponent is the petitioner

!

in the above described contempt petition and as

such he is fully conversant with the facts and

circamstances of the case.

2. That the deponent has rcad and -
— 3
understood the contents -of the counter atffi 5,1t
o . .
- : filed by respondent Jo.l and its Rejoinder i~

being filed hereunder,




(\0

- 2 -
3. _ That the contents of para 1 of the

counter aifidavit need no reply.

- 4, That the contents of para 2 of the

counter affidavit need no reply.

5. That in reply to the contents of para

3 of ﬁhe counter affidavit it islétated that

the averments made in paras 1 to 7 of the contempt
petition were also the subject matter for
consideration béfore this Hon'ble Tribunal in

CuAs 04290 of 1990 (L) and this Hon'ble Tribunal
' N had péssed the judgment and order dated 31.8.90

after considering the same.

6a That the contents of para 4 of the

counter affidavit need no reply.

7. That the.contents of‘para 5 of the
counter affidavit are not admitted as stated,

It is incorrect to say that the respondent Ho.l
had considered the representation of the petitioner
again giving full fespect and regard to the

judgment and order datea 31.8.90 passed by this

Hon'ble Tribunal. The alleged letter dated



N

- 3 =

21.9.90 annexed as Annexure NO,R-1 has not yet
been received by the petitioner. Howe;er, a
perusal of the letter dated 21.9.§O(Annexure R-1)
reveals thet the respondents have simply stated
that the reguest of the petitioner vide letter
dated 10.,2.20 had agéin been considered and it
was not possible to accede to the same. The
alleged letter makes no mention of the various
groﬁnds and facts taken by the petiﬁioner in

CoeB. §0.220 of 1290 (L) and this Hon'Lle Tribunal
had found it just'and appropriate to direct the

- respondents to decide the representation ‘taking
into account all these facts, The alleged letter
‘Gated 21.9.90 ipsofacto shows the fross dis-
respect shown by the Responden£ No.l and it
further shows that thg Respondent No,1 was not
inclined to consider the matter again irrespective

of the direction given by this Hon'ble Tribunal

vide judgment and order dated 31,8.90 which is
contemptuous. Further nothing was mentioned

about personal hearing to the deponent,

Be That the contents .0f para 6 of the
counter aifidavit are cenied as wrong and those
of para 11 of the contempt soplication are

reciterated as true. As already stated the
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the representation of the petitioner was not
considered in the light of the judgment and
order dated 31;8;90 passed by this Hon'ble

Tribunal.

9. That the-conﬁenﬁs of para 7 of the
counter affidavit are denied as wrong and the
contents of péra 12 and 13 of the cqniempt
petition are reiterated as true. &s already
statcd the alleged letter dated 21.2.90 has not
yet been received by the petitioner. This fact
is also evident irom the contents of para 2 of
the application dated 4.10.90( Annexure J0.6) |
. of the depcnent., It Qasv expected of the rengoﬁdents
o supply the copy of the alleéed letter dated
21.9.90 to the petitioner. It may further be
added thatdespite specific reguest for personal
hearing by the deponent vide his anlication
dated 10.7.90(Annexure No.3)neither the personal °

hearing was given nor any reason was communicated -

for giving the personal hearing to the deponent
which is in complete disregard of the direction
given vide judgmeat and order dated 31.8;90
passed by this Hon;ble Tribunal. The respondent

had decided suo-motu on certain hypothecation
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and presumption that there Qas no fresh pbint
’ 3

to be considered. The decision was wholly
arbitrary and in utter disregard of the principles
of natural justice. A‘perusal of the office
note (Annexure R—B)cleafly reveals that the
respondent No,1 was not inclineé to reconsider
the matter and héd not considered any of the

.

N ~ facts mentioned by the petitioner in the 0.A.

10. ' That in réply to the contents of parsa

8 of the counter affidavit it is statcd that.the
present'contempt petition relates to the aisrespect
and flouting of the judgment and order dated
31.8.90 passed by this Hon'ble Tribunal which

has very litfle to do-with the grievance\of the

petitioner. The flouting of the order had

another effect that the deponent who had very

strong and genuine reasons against his transfer

to Madras had to asproach this Hon'ble Tribunal

y

once again through 0.A.No.316 of 1990(L)entailing
~ heavy financial burdon due to multifarious
litigation,

11, ' That the contents of para 9 of the

counter affidavit are denied as wrong and untrue.

As stated above the Respondent has completely
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disregarded the judgment and order dated 31.8.90
passed by thié Hon'blé Tribunal deliberately
and wilfuily and neither considered the repre—A
sentation offtﬁe petitioner nor\afiorded the
opportunity of personal hearing to the deponent
as per direction of this Hon'ble Tribunal.

12, That the contents of para 10 of the

\

counter affidavit need no comments from the
deponent, It is fﬁr.the Hon'ble.Tribunai to
accept or reject the unconditional apology
tendered by the Respondent Jo,l. However,
considering the action taken by the Xespondent
No.1 after haﬁing received the copy of the
judgment and order dated 31.8.90 passed by fhis
Hon{ble Tribunal aﬁd its complete disregard

by him the responcent is liablé-to be dealt withr
in accordénce with law which is also essential

for the maintenance of the dkgnity and respect

of this Hon'ble Tribunal.

13. " That in reply to the contents of
para 11 of the counter atildavit it is submitted
that the petitioner has not predicted the

- judgment in CCP NO.S of 1390(L) but has simply

made the averment in para 16 of the contempt
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petition to show thét the Respondeﬁts are in
the habit of flouting,discbeying and disrespecting

%)K ' | the orders passed bg Jgdiciary. This tendency
should be curbed otherwise the cUnflaence of
the public will be shaken and they will have

A vno faith in the administratibn of justice.

14, That the contents of para 12 of the
counter affidavit are denied as wrong and
misconceived., The respondents are liable to

-

be summoned and punisghed.

Lucknow:

Dated : July = ,1991,

[

VERIF ICATICN, -

I the abovenamed deponent do hereby
hereby verify that the contents of paras 1 to’

10, 11({partly), 13(partly) of this affidavit are

believed to be true on the basis of personal

O A knowledge and those of paras 11(oartly)l2(pﬁrtly)
.I . C 0‘&9
~.. /(}. /747

i RN Ay VL 7 (7

2 ¥ :
s 7 </ 17/ (£ 02 noly !
; T R /%)qy _ < e’basis of legal advice.No part of it is

13(partly) and 14 are believed to be true on

Pres

ol e ﬁ%ﬁtﬁalse and nothing has been ¢

, é¢£;>yclp me God,
4,/ " Lucknows:

Qéteo' July . 1991,

IDLNTIEICAEIOV
I identify the deponent who has sifned

before me, <§Agﬁ5£%2?%§q\ﬂj
. . Advocate,

ealed,
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IN THS CENURAL ADMINISTRATIVE T3 IBUNAL
CIRCUIT BMNCP 2 LUCKNOW.

NOTICE QF@GNTEMPT | @/lL, T
o 247" c(b\bk‘( (1‘“’( Los—E60C |
To

1. Pr.F.K.fHandi,birector, Song & Dramz Division,
dnistry of Information and Broadcasting,CGovt., Of India,
15/16 Subhap Marg, Daryaganj, New Delhi- 110 002,

2. Sri B.P.8inhs, Dy.Director, Song & Dromas Division

Ministry of Information and Broadcasting, Govt, of India,

116 A, Paizabad Road, Lucknow ~ 110 806.
Whereas mmai;;grgg.a_.lmé/a petition is filed/motion i

made DY _g R jtagchandii{ipplieant) that YOU nave not complied the
order of this Hon'ble Tribunal Dt. 31.8.90 passed in O.A. No.290,/90 (L)

And whereas a petition has been re cistered against yoy

for action being taken under the contempt of Coufts Act,1971;

You ars hereby recuired to appear 1n purson or through

a duly authorlsei advocats® R < SR ) ... day Og 1[23

and on subsacuernt dates to whigh the'prceé-

_ dings may be adjourned uniess otherwise ordered”by thévTribunal_

and sow cause why such action as 1s deemed £it under the.
CClontempt of Courts Act,- 1971 should not be taken against you.

Given urder my hand ani the séél of this Tribunal, this
—2na  dayof ey . . 1991, '

;/\/QQ//

: Deputy Registrar,
Central Administrative Tribunal,

Encl 1 Copy of pStitiom with Courts order dt. 4.4.91 passed
' thereon.

\
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& b Contempt No= 17 of 1990(L) ; ;f

Applicant.

G.]-{.NagChandiooo~o-.oolo.ooo-.o--oo'-

Versus.

Union of Incdia & Others, cecas Respondents.

Dated 4.4.21. gHon'ble Mr. A.B.Gorthi, A.M.
. ] Hon'ble Mr. S .N.,Prasad, J.M.
~& Heard the learned counsel for the applicant.
Vide Tribunaf% order Gt 31.8.90 the respondent No.2
. (O.P.No-1 in the contempt petition ) was directed to
dﬁ&”‘ dispose of the representation dt. 27.8.90 made by the
applicant taking into account all the facts ano if,
DOS"lble after giving an cpoortamég§ of personal hearing

to the appllcapt an¢ that the transfer in question
. - . k] I

would not be implemented till a decision was taken on

Therseafter an order &t 4.,10.%0
in;this
¢ directing

}song '“6

the saié reppesantationa.
was issued by Regional Deputy Dlreﬂtor(c,P No 2

‘he aforesaié office order does not 1n01cate
passed after considering the rebr@sent tion

that it was
zpplicant. It does not zlso 1n01cate whether

made by the

the guestion of granting the applicant personal hearing <
wae considerec¢ as directed by this Tribunsl.
o

Issue notice to respondents to file reply .

] within four weeks containing clarifica*ion'xf that
specgific reference to the observa ions Wade aoove.

s fim,
if any, may ke £ilid te—tats one week thereafter,

Rejoinder,
.« Cn the said date the
!

zf} list the case for hearing on 2.7.91
R personal attendance of appodite parties Nod.,2 & 3

3

is
dispensed with,
J.M A.M

s/~

«e True

lection ngcer
Centrai auministrative Titbuns)
Cricult Bench

LUCKNOW




